FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Ba ankruptey Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF METROPOLIS LOGISTICS

PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Metropolis Logistics Private Limited

Date of incorporation of corporate debtor

13.02.2012

Authority under which corporate debtor is
incorporated / registered

ROC Delhi

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U64200DL2012PT(C231388

Address of the registered office and
principal office (if any) of corporate debtor

| Insolv eHC\ commencement date in Iespecl
of corporate debtor

K-2, 832 Khasra No.-834, Near Mata
Chowk - Mahipalpur, New Delhi-
110037 (as per order)

Plot No. 50, G/F, Kh. No. 1128, B-
Block, Rangpuri Extension, Mahipalpur,
South West Delhi - 110037, India (as per
MCA)

16.052025
(Order received on19.05.2025)

Estimated date of closure of insolv ency
resolution process

12.11.2025

Name and registration number of the
insolvency professional acting as interim
resolution professional

Harman Jit Singh
Registration No. - IBBI/IPA-001/IP-P-
02034/2020-2021/13080

Address and e-mail of the interim
resolution professional, as registered with
the Board

Registered Address: #332, Phase-1, Near
Singla Clinic, Sahibzada Ajit Singh

Naoar - 160055 Pun]ab

10.

Address and e-mail to be used for
correspondence with the interim resolution
professional

Correspondence Address: #332, Phase-1,
Near Singla Clinic, Sahibzada Ajit Singh
Nagar - 160055, Punjab
Email:irpmetropolislo

11.

Last date for submission of claims

02.06.2025
(14 days from the date of receipt of CIRP
admission order)

12.

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Applicable

Names of Insolvency Professionals
identified to  act as  Authorised
Representative of creditors in a class (Three
names for each class)

Not Applicable

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

htips://ibbi. gov.in/en/home/downloads

Not Applicable

]




Notice is hereby given that the National Company Law Tribunal, New Delhi Bench. Court-V
has ordered the commencement of a corporate insolvency resolution process of the
Metropolis Logistics Private Limited on 16.05.2025. (Order received on19.05.20235)

The creditors of Metropolis Logistics Private Limited are hereby called upon to submit their
claims with proof on or before 02.06.2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
~ choice of authorised representative from among the three insolvency professionals listed
against enfry No.13 to act as authorised representative of the class [specify class] in Form
CA. - Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Harman Jit Singh
IBBI/IPA-001/1P-P-02034/2020-2021/13080
AFA valid up to 30.06.2025

Interim Resolution Professional

For Metropolis Logistics Private Limited

Email: irpmetropolisiopisticsigmail com

Date: 21.05.2025
Place: Mohali




FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF METROPOLIS LOGISTICS PRIVATE LIMITED
RELEVANT PARTICULARS

1. | Name of corporate debtor Metropolis Logistics Private Limited
2. | Date of incorporation of corporate debtor | 13.02.2012

Authority under which corporate :
i debtor ig incorporated / registered ROC Delhi

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor U64200DL2012PTC231388

5, | Address of the registered office and K-2, 832 Khasra No. 834, Near Mata Chowk
principal office (if any) of corporate debtor | Mahipalpur, New Delhi-110037 (as per order)

Plot No. 50, G/F, Kh. No. 1128, B-Block,
Rangpuri Extension, Mahipalpur, South
West Delhi- 110037, India (as per MCA)

6. | Insolvency commencement date in  }16.05.2025
respect of corporate debtor (Order received on19.05.2025)

7. | Estimated date of closure of
insolvency resolution process 12.11.2025

8. |Name and registration number of the ~ [Harman Jit Singh

insolvency professional acting as Registration No.

interim resolution professional IBBI/IPA-001/IP-P-02034/2020-2021/13080
9. |Address and e-mail of the interim Registered Address: #332,Phase-1,

resolution professional, as registered  |Near Singla Clinic,Sahibzada Ajit Singh

with the Board Nagar - 160055,Punjab

Email: ipcaharmanghai@gmail.com

10.| Address and e-mail to be used for Correspondence Address: #332,

correspondence with the interim Phase-1, Near Singla Clinic,Sahibzada
resolution professional Ajit Singh Nagar - 160055,Punjab -
Email: irpmetropolislogistics@gmail.com

11.| Last date for submission of claims 02.06.2025 (14 days from the date of
receipt of CIRP admission order)

12.1 Classes of creditors, if any, under clause (b) )
of sub-section (6A) of section 21, ascertained | Not Applicable
by the interim resolution professional

13.|Names of Insolvency Professionals identified to )
act as Authorised Representative of creditors |Not Applicable
in a class (Three names for each class)

14.|(a) Relevant Forms and https://ibbi.gov.in/fen/home/downloads
(b) Details of authorized representatives| Not applicable
are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench, Court-V
has ordered the commencement of a corporate insolvency resolution process of the
Metropolis Logistics Private Limited on 16.05.2025. (Order received on19.05.2025)

The creditors of Metropolis Logistics Private Limited are hereby called upon to submit their
claims with proof on or before 02.06.2025 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA.-NotApplicable

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Harman Jit Singh
IBBI/IPA-001/IP-P-02034/2020-2021/13080

AFA valid up to 30.06.2025

Interim Resolution Professional

Date: 21.05.2025 For Metropolis Logistics Private Limited
Place: Mohali Email: irpmetropolislogistics@gmail.com
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FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF METROPOLIS LOGISTICS PRIVATE LIMITED

RELEVANT PARTICULARS

WWW.INDIANEXPRESS.COM
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1. | Name of corporate debtor Metropolis Logistics Private Limited

2. | Date of incorporation of corporate debtor |13.02.2012

3. | Authority under which corporate ,
debtor is incorporated / registered ROC Delni

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor UB4200DL2012PTC231388

5, | Address of the registered office and K-2, 832 Khasra No. 834, Near Mata Chowk
principal office (if any) of corporate debtor | Mahipalpur, New Delhi-110037 (as per order)

Plot No. 50, G/F, Kh. No. 1128, B-Block,
Rangpuri Extension, Mahipalpur, South
West Delhi- 110037, India (as per MCA)

6. | Insolvency commencement date in  |16.05.2025

respect of corporate debtor (Order received 0n19.05.2025)
7. | Estimated date of closure of

insolvency resolution process 12.11.2025
8. |Name and registration number of the ~ |Harman Jit Singh

insolvency professional acting as
interim resolution professional

Registration No.
IBBI/IPA-001/IP-P-02034/2020-2021/13080

9. |Address and e-mail of the interim
resolution professional, as registered
with the Board

Registered Address: #332,Phase-1,
Near Singla Clinic,Sahibzada Ajit Singh
Nagar - 160055,Punjab

Email: ipcaharmanghai@gmail.com

Correspondence Address: #332,
Phase-1, Near Singla Clinic,Sahibzada
Ajit Singh Nagar - 160055,Punjab

Email: irpmetropolislogistics@gmail.com

10.] Address and e-mail to be used for
correspondence with the interim
resolution professional

11.| Last date for submission of claims 02.06.2025 (14 days from the date of

receipt of CIRP admission order)

12.|| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Not Applicable

13.|Names of Insolvency Professionals identified to
act as Authorised Representative of creditors
in a class (Three names for each class)

Not Applicable

14.|(a) Relevant Forms and https://ibbi.gov.infen/home/downloads
(b) Details of authorized representatives| Not applicable
are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench, Court-V
has ordered the commencement of a corporate insolvency resolution process of the
Metropolis Logistics Private Limited on 16.05.2025. (Order received on19.05.2025)

The creditors of Metropolis Logistics Private Limited are hereby called upon to submit their
claims with proof on or before 02.06.2025 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA.-NotApplicable

Submission of false or misleading proofs of claim shall attract penalties. S/

Harman Jit Singh
IBBI/IPA-001/IP-P-02034/2020-2021/13080
AFA valid up to 30.06.2025

Interim Resolution Professional

For Metropolis Logistics Private Limited
Email: irpmetropolislogistics@gmail.com

Date: 21.05.2025
Place: Mohali
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INLAND WATERWAYS AUTHORITY OF INDIA

(Ministry of Ports, 5I1||J~|}1r|g and Walerways, Govl. of India)
Head Office: A-13 ia - 201 3N
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NORTHERN RAILWAY
Rail Coach Naveenikaran Karkhana, Sonipat (Tender Notice)
Invitation of tender through E-tendering {e-Procurement Systems)

Fhone; 0132 ! J he. lwal@nic.in
HDTIGE |H".|I’ITII"~|G TENDER
Tender no. IWAI-1S02006/2024-Hy

U.P. Projects Corporation Ltd.
(IS0 3001:2015 Certified Company)
Gomti Barrage, Left Bank, Gomtinagar, Lucknow U.P.

Tender Notice-01/PCL/PM-26/SRE/2025-26  Dated-20.05.2025
Tender Notice

On behall of UPPCL e-tender are invited on percentage rate, under
two bid system from eligible contractorsffirms registered in U.P.
Projects Corporation Lid,, Lucknow for the "CONTRUCTION
WORK OF HEALTH SUB CENTER UNDER- (PM- ABHIM) YOJNA
AT VILLAGE BHADROLA BLOCK PURKAJI DISTT.-
MUZAFFARNAGAR (LLP)" Details can be download from the
website tender.up.nic.in & UPPCL website www.upprojects.org
Project Manager
UP Projects Corp. Ltd., Unit-26, Saharanpur

E-Bids are invited from interasted bidders for ANNUAL MAINTENANCE
PLAN {AMP) COVERAGE TO 46 NOS. HYPACKMAX/HYSWEEP/
HYPACK GEOPHYSICS LICENSES.

Dwetails and Tender document can be downloaded from 20.05.2025 to
29.05.2025 from our webh site “waww.iwal.nic.in® and CPPF Partal
‘hitps:fleprocure.gov.infeprocure/app’. Last date for submission of
onling bids is 25.05.2025 up to 15:00 hrs and date of opening of
tender is on 30,05.2025 al 15:30 hrs. Submission aof anling bids will be
through https:ffeprocure.gov.in/eprocure/app.

The Tender Documents and other relevant detalls are available
at IWAI website www.iwai.nic.in and e-procurement site

https://eprocure.gov.in/eprocura/app.

Date: 20.05.2025 Hydrographic Chief WAL Noida

PROCLAMATION REQUIRING THE
APPEARANCE OF ACCUSED PERSON

See Section 82 (2)Cr.P.C
Whereas a complaint has been made before me that accused

Person Anita W/o Chaman Lal Rie RZ-264, Gali No. 9C,
Kailashpuri, Palam, New Delhi also al have committed {or
is suspecied to have commitlied) the offence under FIR. No.
478/2021 U/s 33 Delhi Excise Act has been registered at
P.5. Sagarpur, Delhi and it has been returned to a warrant of
arrest there upon issued that the said, Anita cannot be found
and whereas it has been shown to my satisfaction that the
said, Anita has absconded (or is concealing himself to avoid
the service of the said warrant).

Proclamation is hereby made that the said accused Anita,
FIR.No. 478/21 U/s 33 Delhi Excise Act registered at P.S.
Sagarpur, Delhi is required to appear before this court to
answer the said complaint on or before 25.06.2025,

By Order

Ms. Isha Singh

Judicial Magistrate, Room No. 18
Patiala House Court, New Delhi

DP/6277/SW/2025
(Court Matter)

PROCLAMATION REQUIRING THE

APPEARANCE OF A PERSON ACCUSED

See Section U/S 82 Cr. P.C.
Whereas complaint has been made before me that accused
Ajay Kumar S/o Ganga Ram R/o H.No. E-13/B67, New
Seelampur, North East Delhi has Committed (or is
suspected to have committed) the offence in case FIR No.
137/21 U/s 33 Ex. Act, P.S. G.T.B. Enclave, Delhi and it has
been returned to a warrant of arrest thereupon issued that the
said Ajay Kumar cannot be found and whereas it has been
shown to my satisfaction that the said Ajay Kumar has
absconded (or is concealing himself to avoid the service of
the said warrant).

Proclamation i1s hereby made that the said accused Ajay
Kumar of case FIR No. 137/21 U/s 33 Ex. Act, P.5. G.T.B.
Enclave, Delhi is required to appear before this Court to

answer the said complainton or before 21.08.2025.
By Order
Ms. Sanghmitra
Judicial \Magistrate First Class-01
Room No. 54, Shahdara
Karkardooma Court, Delhi

DP/6168/SHD/2025{Court Matter)

S A Canara Bank

T Jidehid Rl U

A Govt. of India Undertaking

B raT==s= Syndicate

RECOVERY & LEGAL SECTION, CIRCLE OFFICE
Jrd Floor, Luv-Kush Tower, Exhibition Road, Patna - 800001, Ph. : 0612-2320180, Email : npacopat@canarabank.com

PROPERTY FOR E-AUCTION

E-AUCTION Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

MNotice is hereby given to the public in general and in particular to the Borrower (s) and Guaranfor (s) that the below described
immovable property mortgaged / hypothecated/ Pledged / charged to the Secured Creditor, the constructive / physical possession of
which has been taken by the Authorised Officer of Canara Bank will be sold on "As is where is", " As is what is” and "Whatever there

is"on06.06.2025 & 26.06.2025. Details are asunder:

PROCLAMATION REQUIRING THE APPEARANCE

OF ACCUSED PERSON

See Section 82 Cr. P.C.
Whereas complaint has been made before me that accused
person(s) Ritesh, S/o: Ravinder Rlo: C-401, Chinar Basti
Pahar Ganj, Delhi has committed (or is suspected fo have
committed) the offence in FIR No. 1003/2023, U/s: 379/41 IPC,
P.S.: Vikas Puri, New Delhi and it has been returned to a
warrant of arrest thereupon issued that the said accused
person(s) Ritesh, cannot be found and whereas it has been
shown to my satisfaction that the said accused person(s) Ritesh,
hasabsconded (or is concealing himself to avoid the service of
the said warrant). Proclamation is hereby made that the said
accused person(s) Ritesh, of FIR No. 1003/2023, U/s: 379/41
IPC, P.S.: Vikas Puri, New Delhi is required to appear before

HIT No. 292226

Mame of Work and Itz location: Tender for "Annual maintenance contract of
Road weigh bridge at RCNKISNP."

Approx Cost of work: Tender Cost: Rs. 59000/« including GST (Rs. Fifty-Nine
Thousand Only) [ Earmest Money | Rs. 1200/-

Completion pariod of work 1 24 moanths from dade of LOA

Costof Tender documenton cashiby post | MIL

Date and Time for submission of tender and opening of tender: Upta 1500 brs
on 10062025 Opening of Tender at 15:00 hirs,

Website particulars notice board location complete detalls of tender can be
Seen: ﬂt}-:uﬂ&m:l&: auallat;:-lp ot IREPSsite e, WWW.IREPE. GOV, In
Mo, 292?25 Dalnd 101"05!2'}25 14822025

SERVING CUSTOMERS WITH A SMILE

N

Form No. 3
[See Regulation-15 (1){a)] / 16(3)

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3}

15t Floor, MTHL Telephone Exchange Building, Sector-30 A,
Vashi, Mavi Mumbai-= 400703

Case No.: OA/668/2024

Summons under sub-section (4) of section 19 of the Act, read with sub-
rule {24) of rule 5 of the Debt Recovery Tribunal (Procedure) RO.ules,

1983,
STATE BANK OF INDIA
VS Exh. No.: 10867
e ASHIK KHAN

{1} ASHIK KHAN,DMWIS/O-Wahid,

Flat Ma 8, Maziya Chs Ltd, Dr. Ansan Road, D, 2nd Rabodi,
Thane West - 410206 Thane.maharashira

(2) SEEMAASHIK KHAN,

Moh Zabtanganj, Po Majibabad- Bijnor, Uttar Pradesh -246763
SUMMONMNS

WHEREAS, DA/GBBIZ024 was listed before Hon'ble Presiding Officer/

Registrar on 04/06/2024,

WHEREAS this Hon'ble Tribunal is pleased to issue summans! nofice on the

said Application under section 1504} of the Acl, (OA&) filed against you for

recovery of debts of Rs, 2940370/ (application along with copies of documents
etc. annexed)

Inaccordanca with sub-saction (4) of saction 19 of the &ct, you, the defendants

are directed az undear:-

() 1o show cause within thirty days of the service of summons as to why
rediaf prayed for should not be granted;

(i} o disclose particulars of properties or azsets other than properties and
assels specified by the applicant under serial number 34 of the-original
application

i) you are rastrained from dealing with or disposing of secured assels of
such other assets and properties disclosed under senial number 3A of the
anginal application, pending hearing and disposal of the application for
attachment of properties;

tiv) youl shall not fransfer by way of sdle, lease or octherwise, except i the
ardinary course of his business any of the assets over which security
interes! is created and' or other assets and properties specified or
disclosed under serial number 3A of the original application without the
prior approval of the Tribunal;

(v} you shall be Hable to account for the sale proceeds realised by sale of
secured assels or other asseis and properties in the ordinary course of
business and depasit such sale proceads in the account malntained with
the bank or financial institutions” holding security interest over such
aAgsals,

You are also diraciad to fle the whillen statement wilh a copy tharaal fumishad

o the applicant and o appear before Registrar on 0T/07/2025 at 10:30A.M.

failing which the application shall be heard and decided inyour absence

Given undear my hand and tha seal of this Trbungzl on this dats; 28M11/2024

Signature of the Officer Authorised to issue summons.
(SAMNJAL JAISWAL)

Land Measuring 1 Katha Covered Under Khata No 617(0ld), 95K
(MNew), Khesra Mo-34 36 37 58 (Old), 63 (New), Mauja- Rajni, Gangapur, P.S+Anchal- Murliganj, Distt- Madheura,

Thana No-308, Tauji No- 471, Jamabandi No.- 3216 In The Name of Arvind Kumar Yadav & Arjun Yadav, S/o
Guneshwar Yadav. Boundary - North - Nahar, South - Plot Mo 62 New, East- Niz, West- Kharidar

5| Barharia, |Borrowerls - M/s Bishnu Rs. All that part and parcel of the property consisting in | Rrs. 26 82.900/-
Branch Khad and Beej Bhandar, 14.?33;?:}5:19.?1 the name of Shri Ramadhar Yadav, consisting of:- | Rs. 2,68 290/-
Siwan mlﬂl;- T“‘lk:_dh?rfl Yadav,| | Geonz3 | Khata No-366, Kheshra No. 4241, Tauzi No. 1012, | Rs. 10,000/-
Bihar I-:::n i;ig:;aw B';’fh;r’i:- Dist -| *interest 80ther | Thana No. - 319. Area - 01-01-10 (K-Dh-Dhki), | Afc -
521':;9%4” Siwan.841232 Cost thereon | Boundary - North - Niz Pattidar, South - Hardeyal | 209272434
Mortgagorls - Late il realization | voiay East - Siwane Sadarpur, West - Sheo| IFSC Code -
Ramdhar Yadav, Barharia, Vill- Pachrukhiya Tola,|Baran Ahir, Location - Vill- Barharia Tola| CNRB0000992
Koirigawan, Barharia, Dist- Siwan -841232, Guarantor - Mr. | oo khia, P.S- Barharia, Dist- Siwan,
Raj Kishor Yadav (Legal Heir of the Deceased Borrower),
=/o-Late Ramadhar Yadavy, Vill- Pachrukhiya Tola, Koirigawan, Barhana, Siwan- 841232
6 | Gopalganj Il | Smt. Nealam Devi, Wio Sri Rs All that part and parcel of the property consisting in| Rs, 70,50,420/-
i : the name of Smt. Neelam Devi, Wio Sri Shambhu
EET: ihambh':fa dh'HHEJ:T 25,97,000/- | Sah cansisting of - Sale Deed No. — 18554 Dated — | > 1+02:042-
J 4 g.El SR AL B . as on 15.12.1998, All the piece and parcel of the property Rs. 10,000/-
Manikpur, P.O + P.S5 —| 49062024 |bearing Khata No.— 177, Khesra No— 1412, Thana | Ale -
Mob : : s ok : B =z Dt
Gopalgan], District -| +interest & 083, Mauza—Sareya, P.5—Gopalganj, District 209272434
8210581636 Gopalganj, Bihar, Pin -| OtherCost |5YP registry office- Gopalganj, District - Gopalganj:
841428 ' ' i Area —19 Dhur, Boundary : North- Geeta DeviHal | IFSC Code -
IRt Baidar, South- Kunti Devi Hal Baidar, East- Ram | cNRBO0ODO3TS
till realization | Prasann Chaubey, West - Agiva Davi Vagairah Baidar
T Pakri Sant Kumar Singh Rs. All that part and parcel of the property consisting in| rs. 452 000/-
Branch S/oDeoLal Singh 6,32,427.24 |the name of Sant Kumar Singh, S/c Deo Lal Singh Rs 4,’5 Ehm_
: N ChnadB as on consisting of.- Khata No-120, Plot No-1239, Mauza- R ; 1Illllﬂl]u'
Bihar | ViltLnnadtanwa, 22.11.2024 |Bahrauli, Thana No-16, Tauzi No-2279, P.§.-| s TH.O00F
FO -Bahrauli, + interest & |Mashrakh, Dist.-Saran, Boudary- North- Niz, Alc -
P.S-Mashrakh, Saran, Other Cost | South- Road, East - Ramakant Tiwari & Others,| 209272434
Mob. Bihar- 841417 thereon till | West- Nij, Boudary at Present- North- Raja Singh,| IFSC Code -
B579906384 realization |South-Road, East-Mohan Singh, West- Raj| CNRBOD0D4588
g I
Bahadur Singh
g | Narayanpur |Borrower - M/S Jai Rs. SMT of property situated at Mauza - Kailani,| Rs. 17,44,000/-
Branch Hanuman Construction 15,04,556.11 | Anumandal- Bikramganj, Anchal- Suryapura,| Rs.1,74,400/-
. Proprietor: Mulayam Singh a5 on Khata No- 108, Thana No- 425, Khasra No- 271 Rs. 10,0001-
Bihar | vadav, Address:- Vill :| 14.07.2024 |(Area- 08 dec), 272 (Area- 10 dec), 275 (Area- 44| .
Mab. Kailani, PO - DEWEH’I, P.S. + interest & dEf—]. Post- Dawath, Dist- Rohtas, Bihar-8022286, 209272434
8102915002 | Suryapura, Dist- Rahtas, Other Cost | Extent of Area- 8.85 decimal (out of Total 62 IESC Cod
315092 | gihar-802226, The:.enn. Wl |Decimal), Boundary: (as per SMT) North - EHREﬂcl;ﬁE:m
Proprietor-Mr. Mulayam Singh Yaday, L_S223000 _|Kameshwar Singh, South - Niz Rasta,
Slo Amar Singh, Address: Vill- Kailani, Post- Dawath, P.S- | East - Ramashray Singh, West - Niz Rasta, Name of title holder - Mr.
Suryapura, Dist- Rohtas, Bihar - 802226, Guarantor Cum | Amar Singh S/o Late Sumiran Singh, CERSAIID : 400058442862

Mortgagor - Mr. Amar Singh, S/o Sumiran Singh, Address: Vill- Kailani, Post- Dawath, P.5- Suryapura, Dist- Rohtas, Bihar- 802226

Auction Date for SI. No. 1 to 5 is 06.06.2025 and EMD Date is 04.06.2025,
E-Auction Date for Sl. No. 6 to 8 is 26.06.2025 and EMD Date is 24.06.2025,

For Detailed terms and conditions of the sale, please refer to the link provided in www.canarabank.com/pages/bihar, hitp://baanknet.com
Authorised Officer Cepap@aindjan

1. Mr. Ajay Kumar (Bormower Cum Mortgagor) S/o Sri Harinandan Singh,
2. Mr, Sanjiv Kumar (Guarantor) 5/o Chandrashekhar Singh,

3. Mr. Ravi Ranjan Kumar {Guarantor) S/o Mr. Mahendra Singh

enumeraied below:

Guarantor (s) that the below described immovabie property mortgagedicharged to the
Secured Creditor, the Symbolic possession of which has been taken by the Authorised Officer
of Indian Bank, Jawaharlal Road Branch Muzaffarpur Securad Creditor, will be sold on
“As is where is”, “Asis what is", and "Whatever there is” on 25.06.2025 for recovery of
Rs.28,94,626/- (Rupees Twenty-Eight Lakh Ninety-Four Thousand Six Hundred &
Twenty-Six Only) (as on 19.05.2025) with further interest charges and expenses thereon
due to the Indian Bank, Jawaharial Road Branch, Muzaffarpur, Securad Creditor, from

both above (1 & 2) resident at Singh Sadan (Dahila Niwas), Balu Ghat Ward No. 17, Mear
Rajnarayan Singh College, North to Bandh, PS- Town, FO-H.P.O, Muzaffarpur- 842001,

resident at Ahivapur, Mear Janki Vivah Bhawan, PS- Ahiyapur, PO-Ahiyapur, Muzaffarpur.
The Specific details of the property intended to be brought to sale through e-auction mode are

g | Name / Add. Name and Address 5 I Reserve Price (Rs.) this Court to answer the said complaint on or before REGISTRAR
[N Contact No. of the Borrower(s) "t'i IHE: ng Details of Property JEMDIBid Multiplier 14.07.2025. By Order Mole :Sirike out whichever is not applicable DRT-1Il, MUMBAI.
of the Branch | Guarantor (s} “ Amt.Ale NoJ IFSC Code Rishabh Kapoor
1| Katihar |M/S Chitrashala Rs. Sale Deed No: 4379 Dated 30.03.2009 | — Judicial Magistrate First Class-05 P W USY  UER g
Branch |Advertising, Prop — Mr.| ..o ee 5y | Al That Part and Parcel of Land Measuring 2] ™ 1070 DP/6054/WD/2025 South West District, Court No. 09 | wwdem  fafee freffed
i Sagar Anand, S/0O Chandra LEisas Decimal and 1 Kari Covered Under Ms Khata No-| Rs. 1,13,400/- (Court Matter) Dwarka Court. New Delhi 1
Gir's School | Spakhar Singh, Ghuna Gali,|  @5on | 104, Old Khata No- 25, Ms Plot No- 64, Thana No-| Re. 10.0001- : | -Ffem sfpd e
Road, Katihar, MG Road, Katihar,Bihar,| 31.05.2021 |83, Tauzi No- 1239, Ward No- 22, Jamabandi No- Al ' wrieRl deensi/wdat 4, S oshugd #
Bihar- 854105 | Pin - 854105, Borrower -| +interest& | 2 144, Situated At Mauza- Baigna, Mohalla- Krisna s ' T
Mob Mr. Sagar Anand S/O| Gier Cost Puri Baigna (Across Canal), Registry Office +| 200272434 Toiiehd @, $-<USX b HILAH W STHf=d ohi
} - District- Katihar, Bihar In The Name Of Mr. Sagar - W :lﬁﬁl'qr_vlT 3 W foreror gfifdg TEER
8210998606 {H]l:?sn: :‘183 F'E 1':: rE'L:; hga?é“r?g ' thereon Anand S/O Chandra Shekhar Singh Enunda%r- 55:5%::??&1 El I3 S 2| R i A
District- Katihar, Bihar, Pin — till realization g:E:ELEEEEG;EaJE:gﬂiH ﬂinfaélfs;:m;hlfnn;gf ‘qa'q FO[O/'QTO Eﬁf W ﬁ-;ﬁ'u'r %n:'m mﬁﬁ w PEARIEG & S g—dUS{ . i aamsa
854105 Wast- 2 Metetr Raad Given By Vendor i Office of the Superintending Engineer www.etender.up.nic.in T o
2 | Kishanganj | Fashion House, Prop- Rs. Deed No -2751 Dated -04.04.2013 Rs. 13,50,000/- v Sth .E/M Clrc%e PZV;)z Hazldwam (I'Vamltal) S e www.upptcl.m.'g R ST T |
Branch Mohammad Mustak, S/o| 2541,028.80 | All That Part and Parcel of a Land and Building B LTy Website: http:/pwd.uk.gov.in Tel./Fax: 05946-220782 ) E-Mail ID-seemhld.pwduk@gov.in 01 ST E-Tferar W@ 31— 20/ faws,
First Floor, |Md Wakil, Wd No. 6, Near as on Area D4 Decimal 05 Karl Situated At Mauja - s Tender Notice No. 621/23 C.B-05/25 Date: 19/05/2025 (3T )/2025-26 ﬁg‘«rqﬁwm‘sﬁ TR
Besides | Pakki Road, Vill- Sarogora,| 31.12.2021 | Halamala, Thana No - 01, Khata No - 576, Khesra | 10,000/- National Competitive Bidding :
Khadim's, |Po- Belwa, Distkishanganj, |+ interest & | No - 998/9, Touzi No - 07 Under Saraogora, Belwa, |  Alc - (e-tender) iq Al Sl W LA g WA
Churapatt Bihar - 855107, Other Cost | Dist-kishanganj Bihar, In The Name of Shamina The Superintending Engineer, 5* E/M Circle, PWD, Haldwani on behalf of "Hon'ble Governor of TR fewarst wenn e el we |
Mohammad Mustak, S/o 209272434 P g Engineer, A ,
Road. tharaon K hat Wio Md Mustak .. X ) ) ) )
. e il : e aleon wro UsiaK, Uttarakhand invites online tender for the following work in two bid system. The Bid Documents 2 AAHAN -ffaar W& 2 21 /faws.
Kishanganj, |Md Wakil, Wd No. 6, Near| || realization E . . ) . 0 AR
. I L rakiaRnad V- Saraara Boundary - North - Jamaluddin, South - Road, | IFSC Code will be available online at website https://uktenders.gov.in from 23-05-2025 after 05:00 P.M
Mob. PO-Belwa, Dist-kishangan], Bihar- 855107, S. No. Name of Work | Earnest | Validity of | Time of Tender Category of
8210998608 | Shamina Khatoon, Wio Md Mustak, Vill- Sarogara, PO-Belwa, Dist-Kishangan|, Bihar- 855107 Money (Rs.), Tender |Completion| Cost Registration % efia fafe= STkl % dRadeRl W
g | Pumea Main | Borrower - Mr. Roshan Re. Sale Deed No. - 8241 Dated - 17.06.2008 Rs. 27.10.000/- 1 |Illumination and] 3,86,000.00 | 120 days | 18 months | Costof | "A" Class iU AEeM WRR U fawed
Branch Goswami S/o Raju] 47 41 12572 All That Part and Parcel of Land and Building b : 2:” ;JIHIJ' Electrification Tender Rs. |  Electrical (NIFPS) & 3feRgifer, wfafdm &
Goswami, Ward Mo- 11, e Measuring 4 Decimal 2 Karn Coverad Uinder Khata 8. £, 01,000- work of Chitai 5000,00 and . .
H.O. PostBox  parara. Near Harihar s on Mo. - 1931 (Part), Khesra No. - 9814 (Part), Thana | Rs. 10,000/- Goljyu Temple 18% GST Co'ntractor' IO U SRS Tl | refieron
Nﬂ '35. Ehaﬁﬂ ﬂgmpiex F‘UI’”EH B'rhar 191“?r2“23 ND-"‘ E'q-. Tﬂl..ljl N'D. = 1||I1 308. Siiualﬁd AI Mauja“‘ A.": A A]mora under extra RegIStered m m} W uﬁq-u-r w’ 31111-{[ !W
Pir. 8643 ﬂ-i : "| +interest & | Bithnauli Khemchand, Anchal- K. Magar, Thana- K. Center Govt, _ _ <
Bazar, Pumnea, | Pin- Other Cost | Nagar, Pargana- Dharampur, Sub-Regisrty + | 209272434 Manag Khand State Govt feq # fasolt =" wHih: 1424 foum
Bihar - 854301 | C0-Borrower - Mrs. thereon till | Disrtict- Purnea In The Name of Poonam DeviW/e | |FSC Code - Mandir Mala ate Lovt. (am)/E faferar wE-dt-20 TE F-21/
Poonam Devi W/o Raju s = = faqi or their
Raju Geswami, Boundar North - Gopal Mission
Mob - realization J | y el | cNRBO0O1161 SS10 i
3 Goswami, Parora, K. Nagar, Paswan, South - Niz Vendor, East - Kacchi Rasta, (Phase-1) Undertakings 2025-26 &sleh 20/05/2025
8210998620 | Purnea, Bihar, Pin- 854301 Wast - Niz Vendor
41 Murligani |Berrower - Arvind Kumar Rs. Sale Deed No -1017 Dated 01.02.1990 Rs. 14,24,000/- f
ot | Sfo Guneshwar Yadav, 11,19,851.52 | Al That Partand Parcel of Land Measuring 3Katha | o4 4> 00 _ _
Shant Nagar, | RAMNI, Gangapur, as on 10 Dhur Covered Under Khata No 617(Old), 95K | "5 12300 sEaads a e ok harlal Road B b
Wi o - &, | Dnlgdr, B0+ FS - 12.05.2021 | (New), Khesra No-34,36.,37.58 (Old), 63 (New),| 10,000/- e e o e ..~ |Jawaharial Road Branch E-Tender Notice No.: N-2025.
are 8. © S | Murliganj, Dist.-Madhepura, |+ interest & | Mauja- Rajni, Gangapur, P.S+Anchal- Murliganj, | a; A FETETE 26-TSK-NIT-08 Dated: 18-05-
Muriiganj, | Bihar - 852122 Other Cost | Distt- Madheura, Thana No-308, Tauji No- 471, | " 2028. E-lendars are. invited Dy
Bihar - 852122| Guarantor - Arjun Yadav thereon Jamabandi No.- 3216 In The Name of Arvind| 209272434 the undersigned for the Tollowing
Slo Guneshwar Yadav, till realization | i 2 Yad f h . works: Tender No.: N-2025-26-
Mob. Ward No. - 13, PO + PS - SDAF RAUAV- & oI RARa Sia . Giines _wa.r Sk Cate E-Auction Sale Notice for Sz 5 Securitization and TSK-T-06. Briel Description of
8210998616 | payrliganj,Gangapur Ramni, Yadav. Boundary - North - Nahar, South - Plot No 62, East - Prithvi | cNRB000E106 Reconstruction of Financial Assets and Enfur{mmnt of Security Interest Act, 2002 item: Renovalion, upgradation of
Gangapur, Murliganj, Dist, - | Yadav, West -Prakash Sah read with proviso to Rule B (8) of the Security Interest (Enforcement) Rules, 2002 Ssemens make El system for reliabilty
Madhepura, Bihar - 852122 Sale Deed No -10775 Dated 13.11.1992, All That Part And Parce| of Nolice is hereby given to the public In general and in particular to the Borrower (s) and improvemant for 3 period of 02 (two)

years in Tinsukia Division. Tender
Value: T2 86,.31.130/-, Earnest
Money: T2.93 200/-, Date & time of
closing of tander: 15:00 hrs. of 09-06-
2025 & opening at 09-06-2025 alier
15.00 hrs. The compisle information
with the lender documents of above
e-fender will be available in websilte
wwaLIrepa.gov.in

DSTETinsukia
A MORTHEAST FRONTIER RAILWAY

of Shyama Prasad, East- Yadu Sahni, West- Kachchi Road.

Detailed Description of the property : All Part and parcel of land & Bullding in the nams of
Mr. Ajay Kumar Sfo Sn Harinandan Singh situated at Mauza Bhagwatipur, Anchal
Mushaharl, Thana Mo, 671, Muzaffarpur, Sale Deed Mo - 27053 dated 1212 2006 Khata Mo.
11, Khesara No. 147, Area 4.0 Decimal, Boundary: North- Kedar Ray & Other, South- Heirs

E-Tender Notice No.:
CRW-HRT-M-UPG-ICF-25-1
For and on behalf of President of India, Dy
Chief Mechanical Enginesr, Carriage

Encumbrances on property Not Known

Repsir Workshop, Hamaut invites open e-
tender for the following works as detailed:-

Resarve Price

[Rs.9,34,560/- (Nine Lakh Thirty-Four
Thousand Five Hundred & Sixty Only)

(1) Name of work with its location:
"Upgradation of foilets in ICF AC & Non-AC

EMDC Amount
Hundred Only)

R5.93,500/- (Ninety-Three Thousand & Five

Coaches under pink book 32002425 (2)
Approx. cost of the work: Rs.13,09.34

Bid Incremental amount

Rs.10,000 (Ten Thousand Only)

882.00 (Rupess Thirteen Crore Nine Lakhs
Therty-Fowr Thousand Ming Hundred Eighty

Date and time of e-auction

25.06.2025 from 10 am to 04 pm

two Only) {3) Cost of Tender Form: Mil (4)

IDIB10880898867

FProperty 1D No.

suppor.baanknet@psballiance.com.

Alliance Pvl. Lid, Contact No. 8291220220.

praperty in the websile with hitps:/ibaanknet.com
Date : 21.05.2025

Bidders are advised to visit the website (https:iibaanknet.com) of our & austion service |
provider PSB Alllance Pvt. Ltd. to participate in online bid, For Technical Assistance Please
call 8281220220, For Registration status and for EMD status please email to

For property details and photograph of the property and auction tarms and conditions please
visit: https://baanknet.com and for clarifications related o this portal, please contact PSB

Bidders are advised to use Property ID Number mentioned above while searching for the
=di- Authorised Officer

Earmest Money to be deposited: Rs
B.04700.00 [Hupees Eight Lakhs Four
Thousand Seven Hundrad Only) (5) Date &
Time for submission of tender and
opening of Tender: The tender have o be
submilied online on https:lIwww.
ireps.gov.in website up to 11:00 hrs, On
| 06.06.2025 and will be opened on the same
day at 11:15 hrs. (6) Website particulars,
Motice board location where complete
details of tender can be seen and
address of the office from where the
tender farm can be purchased etc.:

|_Place : Muzaffarpur Ingian Bank (Erstwhile Allahabad Bank) Defailed fender notice, ehgibility critena &
QR Code tender documents can be seen from the
: I CRIE wabsite: hitps:iwww.ireps.gov.in &

EBank Website | E-Auction Document Photos of - ;
www indianbank. i \Website Property full detasts of notice can be seen on notice

OF Y il

board in the office of Chief Workshop
Manager, Administrative Budding, Camriage
Repair Workshop, Harmaut, Nalznda, Biar
B03 110, All comgendum will be uploaded on
website ifrequirad.

Dvy. Chief Mechanical Engineer-ll

Contact Person; 1. Piyush Kumar- Authorised Officer- 8122291271
2. Aryan Bhardwaj- Branch Manager- 9726184855

Carriage Repair Workshop/Harnaut
PRIOZTAICRW-HRTMECH/T25-26/44

Ao LUILTI
] ] [ ]
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POST-OFFER PUBLIC ANNOUNCEMENT TO THE PUBLIC SHAREHOLDERS OF

KUBERAN GLOBAL EDU SOLUTIONS LIMITED

Corporate Identification Number: L80900TZ2013PLC019519;
Registered Office: Number 401, GES Complex 1%t Floor, 7™ Street Gandhipuram, Coimbatore — 641012, Tamil Nadu, India;
Contact Number: +91-0422-4348001/+91-9159488001/ +91-9944488001;
Website: www.kgesltd.in; Email Address: investor@kgesltd.in/ kgesltd@gmail.com;

Open Offer for acquisition of up to 5,47,700 Offer Shares representing 26.00% of the Voting Share Capital of Kuberan Global Edu Solutions
Limited, ('Target Company'), from its public shareholders at an offer price of ¥18.00/- per Offer Share, payable in cash, by M/s Hathor
Corporate Advisors LLP (Acquirer), along with the Person Acting In Concert, M/s Plutus Capital Management LLP (PAC), in accordance with
the provisions of Regulations 3(1) and 4 of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
Regulations, 2011, and subsequent amendments thereto.

This Post-Offer Public Announcement is being issued by Swaraj Shares and Securities Private Limited, the Manager to the Offer ('Manager’),
on behalf of the Acquirer and the PAC to the Public Shareholders of the Target Company, pursuant to and in compliance with the provisions
of Regulation 18(12) and other applicable provisions under the SEBI (SAST) Regulations ('Post-Offer Public Announcement’).

This Post-Offer Public Announcement should be read in continuation of, and in conjunction with the: a) Public Announcement dated Wednesday,
October 30, 2024 ('Public Announcement’), (b) Detailed Public Statement dated Monday, November 04, 2024 in connection with this Offer,
published on behalf of the Acquirer and the PAC on Tuesday, November 05, 2024, in Financial Express (English Daily) (All Editions), Jansatta
(Hindi daily) (All Editions), Mumbai Lakshadeep (Marathi Daily) (Mumbai Edition), and Makkal Kural (Tamil Daily) (Coimbatore Edition) (‘Detailed
Public Statement'), (c) Draft Letter of Offer dated Tuesday, November 12, 2024 filed and submitted with SEBI pursuant to the provisions of
Regulation 16 (1) of the SEBI (SAST) Regulations ('Draft Letter of Offer'), (d) Letter of Offer dated Saturday, April 05, 2025, along with the Form
of Acceptance-cum-Acknowledgement ('Letter of Offer’), (¢) Recommendations of the Independent Directors of the Target Company which
were approved on Tuesday, April 15, 2025 and published in the Newspapers on Wednesday, April 16, 2025 ('Recommendations of the
Independent Directors of the Target Company’), (f) Pre-Offer cum corrigendum to the Detailed Public Statement Advertisement dated Wednesday,
April 16,2025, which was published in the Newspapers on Thursday, April 17, 2025 ('Pre-Offer Public Announcement') (the Public Announcement,
the Detailed Public Statement, the Draft Letter of Offer, the Letter of Offer, the Recommendations of the Independent Directors, and the Pre-
Offer Advertisement cum Corrigendum to the Detailed Public Statement of the Target Company and this Post-Offer Public Announcement are
hereinafter collectively referred to as 'Offer Documents’) issued by the Manager on behalf of the Acquirer and the PAC.

The capitalized terms used but not defined in this this Post-Offer Public Announcement shall have the meaning assigned to such terms in the Offer
Documents.

1. [ Name of the Target Company M/s Kuberan Global Edu Solutions Limited bearing corporate identity number
‘L80900TZ2013PLC019519", with its registered office located at Number 401, GES

Complex 1st Floor 7th Street Gandhipuram, Coimbatore — 641012, Tamil Nadu, India.

2. | Name of the Acquirer and PAC M/s. Hathor Corporate Advisors LLP bearing LLPIN 'AAO-6141", with its registered office
located at 604, Centrum, Opposite TMC Office, Near Satkar Grande Hotel, Wagle

_ Estate, Thane - 400604, Maharashtra, India. (Acquirer) [
M/s. Plutus Capital Management LLP bearing LLPIN 'AAG-5543', with its registered office
located at 604, Centrum, Opposite TMC Office, Near Satkar Grande Hotel, Wagle
Estate, Thane - 400604, Maharashtra, India. (PAC)

3 Name of Manager to the Offer Swaraj Shares and Securities Private Limited

Name of Registrar to the Offer

. Integrated Registry Management Services Private Limited
[5. | Offer Details :

5.1 | Date of Opening of the Offer Monday, April 21, 2025

5.2 | Date of Closing of the Offer Monday, May 05, 2025

6. |Date of Payment of Consideration
7. | Details of the Acquisition

| Wednesday, May 14, 2025

Proposed in the Offer Document

particulars (Assuming full acceptance in this Offer) Actuals
7.1 | Offer Price ' 218.00- | 218.00- I
7.2 | Aggregate number of Equity Shares tendered 5,47,700 30,000
7.3 | Aggregate number of Equity Shares accepted 5,47,700 30,000
7.4 | Size of the Open Offer(Number of Equity Shares
multiplied by (gffer Pricef per Equity Sﬂarg) ¥98,58,600.00/- ¥5,40,000.00/-
|7.5 Shareholding of the Acquirer and the PAC before the Share Purchase Agreement/ Public Announcement
a) | Number of Equity Shares 1,06,000 1,06,000
b) | % of fully diluted Equity Share capital 5.03% 5.03% i
|7.6 Sale Shares proposed to be acquired by way of Share Purchase Agreement
a) | Number of Equity Shares 13,67,657 13,67,657
b) | % of fully diluted Equity Share capital 64.92% 64.92%
|7.7 Equity Shares acquired by way of Offer
a) Number of Equity Shares 5,47,700 30,000
b) | % of fully diluted Equity Share capital [ 26.00% 1.42%

|7.8 Equity Shares acquired after the Detailed Public Statement
a) | Number of Equity Shares acquired Nil Nil

b) | Price of the Equity Shares acquired Not Applicable Not Applicable

¢ | % of Equity Shares acquired Not Applicable Not Applicable
|7.9 Post-Offer shareholding of the Acquirer and the PAC

a) [ Number of Equity Shares 20,21,357 15,03,657
b) | % of fully diluted Equity Share capital 95.96% 71.38%
7.10 | Pre-Offer and Post-Offer shareholding of the Public Shareholders (other than the Acquirer)

Particulars Pre-Offer Post-Offer Pre-Offer | Post-Offer
a) | Number of Equity Shares 6,32,879 85,179 6,32,879 | 6,02,879
1b) % of fully diluted Equity Share capital 30.05% 4.04% 30.05% | 28.62%

8.  The Acquirer along with the PAC accepts full responsibility for the information contained in this Post-Offer Public Announcement and for their
obligations specified under SEBI (SAST) Regulations.

9.  The Acquirer will consummate the Share Purchase Agreement transaction in accordance with the provisions of Regulations 22(1), and 22(3) of
the SEBI (SAST) Regulations and will make an application for reclassification of itself and the PAC as the promoters of the Target Company, in
accordance with the provisions of Regulation 31A(10) of the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015, including subsequent amendments thereto (‘SEBI (LODR) Regulations’).

10. A copy of this Post-Offer Public Announcement will be accessible on the websites of Securities and Exchange Board of India at www.sebi.gov.in,
BSE Limited at www.bseindia.com and the registered office of the Target Company.

ISSUED BY MANAGER TO THE OFFER

SWARAJ

MHAREN & BbComiml vd LD

Swaraj Shares and Securities Private Limited

Corporate Identification Number: U51101WB2000PTC092621
Principal Place of Business: Unit No 304, A Wing, 215 Atrium, Near Courtyard Marriot, Andheri East, Mumbai- 400093, Maharashtra, India
Contact Person: Pankita Patel/ Tanmoy Banerjee

Contact Number: +91-22-69649999

Email Address: takeover@swarajshares.com

Investor grievance Email Address: investor.relations@swarajshares.com
SEBI Registration Number: INM00012980

Validity: Permanent

On behalf of all the Acquirer and the PAC
sd/-

Date: Tuesday, May 20, 2025 Mr. Siddhant Laxmikant Kabra

Place: Mumbai (Designated Partner of Acquirer and the PAC)

PRE-OFFER ADVERTISEMENT AND CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT UNDER REGULATION 18(7) IN TERMS OF
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011

CHEMO PHARMA LABORATORIES LIMITED

A public limited company incorporated under the provisions of the Companies Act, 1956
Corporate Identification Number: L99999MH1942PLC003556;

Registered Office: 5, Kumud Apartment CHS Limited, Karnik Road Chikan Ghar, Kalyan — 421301, Thane, Maharashtra, India;
Contact Number: 022-22078381 / 022-22078382; E-mail Address: chemopharmalab@gmail.com;
Website: www.thechemopharmalaboratoriesltd.com;

THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT IS ISSUED BY SWARAJ SHARES AND
SECURITIES PRIVATE LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF M/S ATIBHA AGRISEEDS PRIVATE LIMITED (ACQUIRER),
HEREINAFTER COLLECTIVELY REFERRED TO AS THE ACQUIRER, FOR ACQUISITION OF UP TO 3,90,000 OFFER SHARES, REPRESENTING
26.00% OF THE VOTING SHARE CAPITAL OF CHEMO-PHARMA LABORATORIES LIMITED, AT AN OFFER PRICE OF ¥110.00/- PER OFFER
SHARE, PAYABLE IN CASH, TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, IN ACCORDANCE WITH THE PROVISIONS OF
REGULATION 18 (7) OF SEBI (SAST) REGULATIONS (‘PRE-OFFER CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT ADVERTISEMENT’).

This Pre-Offer cum corrigendum to the Detailed Public Statement Advertisement is to be read in conjunction with the: a) Public Announcement
dated Tuesday, February 18, 2025 (‘Public Announcement'), (b) Detailed Public Statement dated Friday, February 21, 2025, in connection with
this Offer, published on behalf of the Acquirer on Monday, February 24, 2025, in Financial Express (English daily) (All India Edition), Jansatta
(Hindi daily) (All India Edition) and Mumbai Lakshadeep (Marathi daily) (Mumbai Edition) ('Newspapers') (‘Detailed Public Statement'), (c) Draft
Letter of Offer dated Friday, February 28, 2025 filed and submitted with SEBI pursuant to the provisions of Regulation 16 (1) of the SEBI (SAST)
Regulations (‘Draft Letter of Offer’), (d) Letter of Offer dated Monday, May 12, 2025, along with the Form of Acceptance-cum-Acknowledgement
(‘Letter of Offer'), (¢) Recommendations of the Independent Directors of the Target Company which were approved on Monday, May 19, 2025,
and published in the Newspapers on Tuesday, May 20, 2025 ('Recommendations of the Independent Directors of the Target Company') (the
Public Announcement, Detailed Public Statement, Draft Letter of Offer, Letter of Offer, Recommendations of the Independent Directors, and
this Pre-Offer Advertisement cum Corrigendum to the Detailed Public Statement of the Target Company are hereinafter collectively referred
to as 'Offer Documents') issued by the Manager on behalf of the Acquirer.

Public Shareholders of the Target Company are requested to kindly note the following:
For capitalized terms used hereinafter, please refer to the Paragraph 1 titled as ‘Definitions and Abbreviations’ on page 8 of the Letter of Offer.
A.  Offer Price
The Offer is being made at a price of ¥110.00/- per Offer, payable in cash.
There has been no revision in the Offer Price.
B. Recommendations of the Committee of Independent Directors (‘IDC’)

A Committee of Independent Directors of the Target Company comprising of Ms. Simiran Ankleshwar Tripathi as the Chairperson of the IDC,
Ms. Sarvagya Goel, and Ms. Shilpy Chopra, members of IDC approved their recommendation on the Offer on Monday, May 19, 2025, and published
in the Newspapers on Tuesday, May 20, 2025. The IDC Members are of the opinion that the Offer Price to the Public Shareholders of the Target
Company is fair and reasonable and is in line with SEBI (SAST) Regulations. Public Shareholders may, therefore, independently evaluate the offer
and take an informed decision.

C.  Other details with respect to Offer
This Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations. There has been no competitive bid to the Offer.

2. The Letter of Offer has been dispatched on Thursday, May 15, 2025, to the Public Shareholders of the Target Company whose names appeared
on the register of members as on the Identified Date, i.e., Wednesday, May 07, 2025. The dispatch has been carried out through post to those
Public Shareholders who had not registered their e-mail addresses with the Depositories and/or the Target Company, and through electronic mode
(e-mail) to those Public Shareholders whose e-mail addresses were registered with the Depositories and/or the Target Company.

3. The Draft Letter of Offer dated Friday, February 28, 2025, was filed and submitted with SEBI pursuant to the provisions of Regulation 16 (1) of
the SEBI (SAST) Regulations, for its Observations. In pursuance of which all the observations received from SEBI vide letter bearing reference
number SEBI Observation letter bearing reference number ‘SEBI/HO/CFD/CFD-RAC-DCR1-/P/OW/2025/12290/1" dated Monday, May 05, 2025,
incorporated in the Letter of Offer.

4.  Except as stated hereinafter, there have been no material changes in relation to the Offer, other than those already disclosed in the Letter of Offer:

4.1. Public Shareholders of the Target Company are requested to take note that, pursuant to this Corrigendum to the Letter of Offer, the date
mentioned under “Offer Closes on” in the Form of Acceptance-cum-Acknowledgement on page 65 of the Letter of Offer shall be read as
Wednesday, June 04, 2025.

5. Please note that a copy of the Letter of Offer is also available and accessible on the websites of SEBI at www.sebi.gov.in, the Target Company
at www.thechemopharmalaboratoriesltd.com, the Registrar to the Offer at www.integratedregistry.in, the Manager to the Offer at
www.swarajshares.com, and BSE Limited at www.bseindia.com, from which the Public Shareholders can download/print the same.

D. Instructions for Public Shareholders

a) In case of Equity Shares are held in the Dematerialized Form: The Public Shareholders who are holding Equity Shares in electronic/
dematerialized form and who desire to tender their Equity Shares in this Offer shall approach their respective Selling Broker indicating to their Selling
Broker the details of Equity Shares that such Public Shareholder intends to tender in this Offer. Public Shareholders should tender their Equity Shares
before market hours close on the last day of the Tendering Period. For further information, kindly refer to Paragraph 9.8. titled as ‘Procedure for
tendering the Equity Shares held in Dematerialized Form’ on page 44 of the Letter of Offer.

b)  In case of Equity Shares are held in Physical Form: As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI's press
release dated 3 December 2018, bearing reference no. PR 49/2018, requests for transfer of securities shall not be processed unless the securities
are held in dematerialized form with a depository with effect from 1 April 2019. However, in accordance with the circular issued by SEBI bearing
reference number SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated 31 July 2020, shareholders holding securities in physical form are allowed to tender
shares in an open offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations. Accordingly, Public Shareholders holding
Equity Shares in physical form as well are eligible to tender their Equity Shares in this Offer as per the provisions of the SEBI (SAST) Regulations.
Public Shareholders who are holding Equity Shares in physical form and intend to participate in the Offer will be required to approach their respective
Selling Broker along with the complete set of documents for verification procedures to be carried out, including the (i) original share certificate(s),
(ii) valid share transfer form(s), i.e. Form SH-4, duly filled and signed by the transferors (i.e., by all registered shareholders in same order and as
per the specimen signatures registered with the Target Company) and duly witnessed at the appropriate place, (iii) self-attested copy of the
shareholder's PAN Card, (iv) Form of Acceptance duly completed and signed in accordance with the instructions contained therein, by sole/joint
Public Shareholders whose name(s) appears on the share certificate(s) in the same order in which they hold Equity Shares, and (v) any other relevant
documents such as power of attorney, corporate authorization (including board resolution/specimen signature), notarized copy of death certificate
and succession certificate or probated will, if the original shareholder has deceased, etc., as applicable. For further information, kindly refer to the
Paragraph 9.7. titled as ‘Procedure for tendering Equity Shares held in Physical Form’ on page 43 of the Letter of Offer.

c)  Procedure for tendering the Shares in case of non-receipt of the Letter of Offer: Public Shareholders who have acquired Equity Shares but
whose names do not appear in the records of Depositories on the Identified Date, or unregistered owners or those who have acquired Equity
Shares after the Identified Date, or those who have not received the Letter of Offer, may also participate in this Offer. In case of non-receipt of
the Letter of Offer, such Public Shareholders of the Target Company may download the same from the SEBI website (www.sebi.gov.in) or obtain
a copy of the same from the Registrar to the Offer on providing suitable documentary evidence of holding of the Equity Shares of the Target
Company. Alternatively, in case of non-receipt of the Letter of Offer, shareholders holding the Equity Shares may participate in the Offer by providing
their application in plain paper in writing signed by all shareholder(s), stating name, address, number of shares held, client ID number, DP name,
DP ID number, number of shares tendered and other relevant documents. Such Public Shareholders have to ensure that their order is entered
in the electronic platform to be made available by Stock Exchanges before the closure of the Offer. For further information, kindly refer to the
Paragraph 9.24. titled as ‘Procedure for tendering Equity Shares in case of non-receipt of the Letter of Offer’ on page 46 of the Letter of Offer.

E.  Status of Statutory and Other Approvals

As on the date of this Letter of Offer, there are no statutory or other approvals required for implementing the Offer except as mentioned in the
Letter of Offer. For further information, kindly refer to the Paragraph 8.3. titled as ‘Statutory Approvals and conditions of the Offer’ at page 40
of Letter of Offer.

F.  Procedure for Acceptance and Settlement of Offer

The Open Offer will be implemented by the Acquirers through Stock Exchange mechanism made available by BSE Limited in the form of separate
window (‘Acquisition Window’) as provided under the SEBI (SAST) Regulations, SEBI circular bearing reference number CIR/CFD/POLICYCELL/
1/2015 dated 13 April 2015, as amended read along with SEBI Circular CFD/DCR2/CIR/P/2016/131 dated 9 December 2016, as amended, and
SEBI Circular bearing number SEBI/HO/CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021 issued by SEBI. As per SEBI Circular bearing number
SEBI/HO/CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021, a lien shall be marked against the shares of the shareholders participating in the
tender offers. Upon finalisation of the entitlement, only accepted quantity of shares shall be debited from the demat account of the shareholders.
The lien marked against unaccepted shares shall be released. The detailed procedure for tendering and settlement of shares under the revised
mechanism is specified under the Paragraph 9 titled as ‘Procedure for Acceptance and Settlement of the Offer’ on page 42 of the Letter of Offer.

G. Revised Schedule of Activities

ACTUAL SCHEDULE
DAY AND DATE
(UPON RECEIPT OF SEBI'S
OBSERVATION LETTER)

TUESDAY, FEBRUARY 18, 2025
MONDAY, FEBRUARY 24, 2025

Tentative Schedule

Schedule of Activities Day and Date

i Issue date of the Public Announcement

Publication date of the Detailed Public Statement in the
newspapers

Date of filing of the Draft Letter of Offer with SEBI
Last date for public announcement for a competing offer(s)"

Date for receipt of observation from SEBI on the Draft Letter
of Offer

| Identified Date®@

Last date for dispatch of the Letter of Offer to the Public
Shareholders of the Target Company whose names appear
on the register of members on the Identified Date

Last date of publication in the Newspapers of recommendations
of the independent directors committee of the Target Company
for this Offer

Last date for upward revision of the Offer Price and / or the

; Offer Size
Last date of publication of opening of Offer public announcement
in the newspapers in which the Detailed Public Statement had
been published

i Date of commencement of Tendering Period
| Date of closing of Tendering Period

Last date of communicating the rejection/ acceptance and
completion of payment of consideration or refund of Equity
Shares to the Public Shareholders®

! Last date for publication of post-Open Offer public announcement

in the Newspapers®

| Last date for filing the post Offer report with SEBI®

Note:

(1) There has been no competing offer for this Offer.

(2) Identified Date is only for the purpose of determining the Public Shareholders as on such date to whom the Letter of Offer would be
sent in accordance with the SEBI (SAST) Regulations. It is clarified that all the Public Shareholders (even if they acquire Equity Shares
and become shareholders of the Target Company after the Identified Date) are eligible to participate in this Offer any time during the
Tendering Period.

3) These actions set out above may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations.

H. Documents for Inspection

The copies of the documents listed under Paragraph 11 titled as ‘Documents for Inspection’ on page 59 of the Letter of Offer will be available
for inspection at the principal place of business of the Manager to the Offer, Swaraj Shares and Securities Private Limited, located at Unit No 304,
A Wing, 215 Atrium, Courtyard Marriot, Andheri East, Mumbai- 400093, Maharashtra, India on any working day between 10:00 a.m. (Indian
Standard Time) and 5:00 p.m. (Indian Standard Time) during the Tendering Period commencing from Thursday, May 22, 2025, to Wednesday,
June 04, 2025. Further, in light of SEBI Circular SEBI/HO/CFD/DCR2/CIR/P/2020/139 dated July 27, 2020, read with SEBI Circular SEBI/CIR/CFD/
DCR1/CIR/P/2020/83 dated May 14, 2020, copies of the following documents will be available for inspection to the Public Shareholders electronically
during the Tendering Period. The Public Shareholders interested to inspect any of the following documents can send an email from their registered
email-ids (including shareholding details and authority letter in the event the Public Shareholder is a corporate body) with a subject line [‘Documents
for Inspection — CHEMOPH Open Offer”], to the Manager to the Open Offer at takeover@swarajshares.com; and upon receipt and processing
of the received request, access can be provided to the respective Public Shareholders for electronic inspection of documents.

The Acquirer accept full responsibility for the information contained in this Pre-Offer cum Corrigendum to the Detailed Public Statement Advertisement
(other than such information as has been obtained from public sources or provided by or relating to and confirmed by the Target Company) and
undertake that they are aware of and will comply with their obligations under the SEBI (SAST) Regulations in respect of this Open Offer. The Acquirer
will be severally and jointly responsible for ensuring compliance with the SEBI (SAST) Regulations. The persons signing this Pre-Offer cum
Corrigendum to the Detailed Public Statement Advertisement on behalf of the Acquirer have been duly and legally authorized to sign this Letter
of Offer.

This Pre-Offer Advertisement and Corrigendum to the Detailed Public Statement will also be accessible on the websites of SEBI at www.sebi.gov.in,
the Target Company at www.thechemopharmalaboratoriesltd.com the Registrar to the Offer at www.integratedregistry.in, the Manager to the Offer
at www.swarajshares.com, and BSE Limited at www.bseindia.com.

Issued by the Manager to the Offer on behalf of the Acquirer

SWARAJ

Selibol i b mlEuerioid Pal cid

Swaraj Shares and Securities Private Limited
Unit No 304, A Wing, 215 Atrium, Near Courtyard Marriot, Andheri East, Mumbai - 400093, Maharashtra, India
Telephone Number: +91-22-69649999

Email Address: takeover@swarajshares.com

Investors Grievance Email Address: investor.relations@swarajshares.com
Website: www.swarajshares.com

Contact Person: Mr. Tanmoy Banerjee/Ms. Pankita Patel

SEBI Registration Number: INM00012980

Validity: Permanent

| Tuesday, February 18, 2025

Monday, February 24, 2025

Friday, February 28, 2025
Wednesday, March 19, 2025

FRIDAY, FEBRUARY 28, 2025
WEDNESDAY, MARCH 19, 2025

MONDAY, MAY 05, 2025
WEDNESDAY, MAY 07, 2025

Monday, March 24, 2025

| Wednesday, March 26, 2025

Thursday, April 03, 2025 THURSDAY, MAY 15, 2025

Tuesday, April 08, 2025 TUESDAY, MAY 20, 2025

Wednesday, April 09, 2025 WEDNESDAY, MAY 21, 2025

Wednesday, April 09, 2025 WEDNESDAY, MAY 21, 2025

THURSDAY, MAY 22, 2025

WEDNESDAY, JUNE 04, 2025

Friday, April 11, 2025
Monday, April 28, 2025

Tuesday, May 13, 2025 WEDNESDAY, JUNE 18, 2025

Tuesday, May 20, 2025 WEDNESDAY, JUNE 25, 2025

WEDNESDAY, JUNE 25, 2025

Tuesday, May 20, 2025

For and on behalf of M/s Atibha Agriseeds Private Limited

Sd/
Date: Tuesday, May 20, 2025 Mr. Ruchit Prafulkumar Mehta
Place: Mumbai (Director)
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